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The VICE-CHAIRMAN (SHRI
ADHIK SHIRODEKAR): If you will go
on speaking like this, T will direct that it

shouljd not be recorged,
.{Interruptions)... '

SHRi AKBHILESH DAS: Wc¢ have
already given our naitics.
...(Interruptions)..

THE  VICE-CHAIRMAM  (SHRI
ADHIK SHIRODKAR): Please see that
nothing gocs on record except what M.
Miri is speaking. ...{(Jaterruptions)...

SHRI AKHILESH DAS: *
THE = VICE-CHAIRMAN  (SHRI

" ADHIK SHIRODKAR): Please, sit

down. 1 cannot call out any name which
is not here. Only Mr. Mir's name is
here. :

off Mfrm & W, ey 9 S
¥ st o Tow wM F PR wER o B
oY e § aToF mend ¥ wER R
TEE WA odeme ¥ Pl @ o
qft @ WU . (Eaum).. @
gimE TS A §A 9, @s fae S o W
73 T o Rfaey e € 8 el @ an @)
P, T i Fremagy % Wl & fag
gxed 2 ® ¥ fad 5 owilomd @ el
TR TR T @9 U . (SYE)... FhA
¥ o 3m WER & wow s @ ¥
..(AEaW) ... TR TR wwwE & edae
™ T E faw | (wEaw) .

THE  VICE-CHAIRMAN  (SHR!
ADHIK SHIRODKAR): It is not there
with me. "My list docs not mention it
...(Interruptions)... Your name is not
there. All the names, except Mr. Sibal,
whom I permitted on a jegal provision,
which have been called out are there
...(Interruptions)... 1 do not go by your
list. 4 go by my list ...(Jnterruptions)...1
allowed Mr. Sibai, though his name was
not there, looking at the unanimous
feeling of the House on a subject which
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was-  very dear to  our  hearts
. Alnerruptions)...1 cannot help it. 1 am
helpless  ...(Interruptions)...You clear
your  mames with  the  Chairman
{dnterruptions).. Mr. Miri, you piease
continue ...{fnterruptions)...

f Maem fih: = P o s
§ edomg A o %, 9 AR R s
. (BTRENR) L

THE  VICE-CHAIRMAN  (SHR!
ADHIK  SHIRODKAR): You have
alrcady spoken ...(Interruptions).. Please,
sit  down...(Interruptions).. Nothing  will
g0 on record...(Interruptions)...Mr. Miri,
witl you yicld for a while? In the mosning
the  Deputy Chairperson  and  the
Chairman had given a direction that the
Minister of Parliamentary Affairs should
come here and make a
statement...(Interruptions). ..

st TiEm Y Iy |, soee
g & B ¥ e el weR germs #
g a8 ¥ ge o . (smEew)

THE  VICE-CHAIRMAN  (SHRI

- ADHIK SHIRODKAR}): Can we please

s;op for a minutu and allow the Minister
o make his statement?
< {uszrruptions)., ..

st wifagow firdl: feg et & ot 0, A
e W ol % ¥, Ik T A SE Al
1 A FAA A W R A o @ oam
A o 3 Fewg o Tag w W wEn
&1 .. (sFaum)..

THE  VICE-CHAIRMAN (SHRI
ADHIK  SHIRODKAR): Mr. Mir,
please sit down ...(Interruptions).. Please
take your seat. Let us have the accepted
decorum.

STATEMENT RE: GOVERNMENPS
ASSURANCE ON TABLING DURAI
COMMITTEE INQUIRY REPORT IN
REGARD TO PROCEEDINGS AGAINST
A C.BJ. OFFICER -- Contd.

THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
MADAN LAL KHURANA): Mr. Vice-
Chairman, Sir, during Zero Hour, a point
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was raised by Shri Sitararu gurt, -

regarding filing an appeal in the Supreme

Court against the siay order issued by tha~

Calcutta High Cowrt in calling the army
by the .1

el w, e B wm AF ww § o s
o, ug WAer aryh wwen 8 v Sl 3 o
buen o, 3na arde gl i B R e
T AR TR W EF g o
IR AR I w B § T ARG, gl
¥ 9 ods & W o 7 @ o, 5 oan §
Fran &1 12 s o ol w9 offim
fify 2, 302 7d 9 v fern a6 anfier
oA

wiefs o, f oo wei € B o @
wrifs A € @ vadfee 9fe W a
R R owee R (emedE).. §
aEm § 7 q adl oE s o e wg ww A
g 7E g ol T T g wwe 3w
dw & om ow Redt w fawm d s
. (SmEam) .

SHRI 5. VIDUTHALAI VIRUMBI
Tamilnadu): Sir, T am on a point of
order. Today, I have alsa raised one issue
for which the hon. chairman has given
me an assurance in this august House
that the Leader of the House will consuli
the conscerned Minister and let us know
the position. Mow, what T understand
from the reply given by ihe aon. Minister
is, he has given reply only for the peopie
from the Congruss benches. T could not
get any reciprocas response from the hon.
Minister on the issue which I raised.
~{nterruptionsy... This is my point of
order
- SHRI KHAN GHUFRAN ZAHID!
(Uttar Pradesh): Under what rule are you
raising the point of order?
{ngerruptions). ..

SHRI S. VIDUTHALAI VIRUMBI:

Sir, hon. Chairman, has assured on two
issues. ...(Iuterruptions)...

SHRI AKHILESH DAS. (Uttar
Pradesh): Please, quote ' the rule
...{Interfuptions). ..
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THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Kindly hear
me. What you are submitting is your
grievance is that certain clarifications
which you have requested are not being
given. That cannot be a subject of point
of order ...(Imerruptions)... Kindly take
your seat and let the Minister continue
with his statement,

SHRI S. VIDUTHALAI VIRUMBI:
Please ...(lnterruptions)...1 understand
.{Interruptions)... . 1 share  your
sentiments ...(Interruptions).s.

THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Please make
your point of orfer. Under what rule is
it? What is the peint of order? I it is a
arievance, then [ cannot help you.
~interrupticis;.

it WEA T WA HeEs, S a3
T F TS % e ¥ S w3, T
e 2 6 38 dvA & gma @) Y v wm
¥ fam QG| TR O 39 @ ung oy fe
MR St R ar W@ D R W
wa § R A 2, g we Rege e
.. (g}

A frdm TR (sw we): gE R
(T

st WeH WM GUET g9 Y wew o
B % .. (SHAUH)...

st W e oA 39 A N
s T aby weE ¥ (aEmen)..

THE VICE-CHAIRMAN {SHRI

‘ADHIK SHIRODKAR): Picase let the

Minister specak.

st W T GO q@aﬂ,iia‘nam;
o R A A} — e, s el
IS L. (HAU) .

9 forora Ao g (FETY): TE WK
% 98 & A . (HEUA)...

THE VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR}): Please do not
interrupt the Minister.
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sii WeA A WO HoeW, a=ed,
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A R oW o W R oo

s 3 ® TR w@ ¥ e 0 w
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TR W I . (EeE ).

FA T TE (Wrag): a9 Ff T
g A & T @ ¥ wew ) we Wa g
T ¥

These are procedural things. We know
it.
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3 R 7 W feeht W g W@ Rt &

fae dhn o R ol al ¥ faw 3 W Wl
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f 7R oI fen o s Hefle A 9m w6
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st FARR YER: 39 WEd e ® ¥
F-Ra W R . (SEGE ) W I
fuffig @fay . (s@agm )

#l WA O gL F0R R Fe W
SR T R . (IEEE ) 3RA @ 40 T |
T e L (smEu™ )
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THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Please sit
down. (interruption). Kindly take your
seat. When 1 am  Standing...
{{nterruption). When the Chair is on its
legs...(Interruption)

ot gy I o A W @ ¥ O
W W AGH WE I (FEEW )

SHRI M. VENKAIAH NAIDU
{Karnataka): Sir, double standards and
double speaking is ...(Interruption) They
have no business to make charges against
us. They were in power for 45 years, they
slept over the matter. Within 90 days we
started acting on that. We started moving
in the right direction. The Government is
discussing. They have never bothered to
think about that. ...(Interruption)

THE  VICE-CHAIRMAN  (SHRI
ADHIKSHIRODKAR): The hon.
Minister had made a statement. It is
complete with all the details. Please sit
down. (Interruption)

st ifEdw T|: ' d we w ¥ o
qt- ST T B L (SmEdm ) 39 50 O
& o W 99 W By R w L (FEEaA)
@A o @ ¥ UEY EW oTeE @y /i
L (TagE) A ¥ R § emu Ty @
W HUE | IG0GA F WES § 7 SRR W
¥ ..(3GA ) ¥ 50 We! IF a9 A
R _(I@AUE ) FN S A A FOEE
¥ W 9 el % gg feeme MR ) ¢
W A ® ¥ Y R TR IW W R

* Expunged as ordered by the Chair.
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st Tl (ma W) 7% adm e
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A 1)

ft fav Ao g W Bl @ s
gon i Ak AR X ow L (sEEE )

THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Just one word
has been used. One phrase "9 *a@ B
§' That is unparliamentary. It is 10 be
expunged from the observations of that
particular Member. Kindly expunge it
Mr.  Balanandan, you have got
...{Interruption)

SHRI M. VENKAIAH NAIDU: The
Congress Members have staged a walk
out, ...(Interruption) No, I have no
objection. ...[Imerruption)

THE VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR): She is sitting
there.

MISS SAROJ KHAPARDE: I am
sitting here because my Private Members
Bill is going to come. That is why I am
sitting here.

THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): I thought she
was sitting here to help me out and
relieve me from this onerous duty. 1
thought you were helping me. Mr.
Balanandan, you have got three minutes.
Then we shall take up the Private
Members’ Bill. I will take the will of the
House. We have five speakers on this
subject. If it is taken up, then it will be
immediately stopped and some other
discussion will start,

If the Hosue so decides, we can take up
this issue at 5 o’ clock.

SHRI O. RAJAGOPAl (Madhya
Pradesh): Mr. Vice-Chairman. Sir, thig is

* Expunged as ordered by the Chair
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4 coptroversial matter. Many Members
would like to take part in it. Before 2.30
pm. it is not possible. ..(/nterruption)

THE  VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Mr.
Balanandan, you will get three minutes.
Then, thereafter, nobody will associate
himself till the ...(Interruptions). Yes, 1
will accept it at 5 o' clock.

SHRI RAJUBHAI A. PARMAR
(Gujarat): This thing has happened in my
State of Gujarat also. I have also given
my name.

THE  VICE-CHAIRMAN  (SHRI1
ADHIK SHIRODKAR): 1 never said
that you cannot associate yourself. You
will be able to associate yourself after 5
o’ clock when the Private Members' Bills
are completed. Now, Mr. Balanandan.

SHRI E. BALANANDAN (Kerala):
Sir, 1 wish to draw the attention of this
august House to a very serious incident
which happened in Ahmedabad. This is
about an attack on a Christian School.
The A.B. V.P. students went there inside
the school and they had beaten up the
students.

They took away three hundred capies
of the New Testament and burnt them.
({nterruptions) Sir, in India, we have
people belonging to different religions —
Christians, Hindus, Muslims, ete. This is
an excellent school which is being run at
Rajkot. Persons belonging to the Sangh
Parivar and the student unij of the BIP,
the ABVP, went to the school and
snatched away threc hundred copies of
the New Testament and all of them were
burnt. The students were beaten up. The
entire furniture in the school was
smashed. This has appeared in the
‘Hindustan Times® of 22nd July. I am not
saying anything on my own. I appeal to
the ruling party to see that these kinds of
things do not happen in India.

SHRI O. RAJAGCPAL: It should not
happen anywhere  .(Interruptions) It
should not happen in Trivandrum also.
{Fnrerruptions) Marxist students wont to
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the Holy Angels School in Trivandrum
and attacked. .(literruptions) They are
the people who are doing this.
(Interruptions) It should apply to the
whole country. It should apply to
Trivandrum also. ...(Interruption)

SHRI E. BALANANDAN: Mr. Vice- -

Chairman, Sir, I seek your protection.

(Interruptions) He is a big leader.
...(Interruptions)

THE VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR): Mr.

Balanandan, I am sorry. We have to take
up the Private Members’ Business now.
We will ¢ontinue after 5 p.m. You have
to stop now.

SHRIE. BALANANDAN: [ will stop,
Sir. 1 will say only one thing. Sir, ours is
a secular country. We have Christians.
We have Muslims. We have Hindus. We
have other communities. Many schools
are being run by the minority
communities. Is it proper that they
should be attacked? Physical forces is
uspd. A school is attacked and the Bible
Is it in line with our
Does it mean that
Bible cannot be used in a school? T would
request Mr. Rajagopal. Instead of
shouting at me ...(Interruptions) he
should tell his Government to see that
such things do not happen in this
country. (Interruptions)

THE VICE-CHAIRMAN (SHRI
ADHIX SHIRODKAR): Mr. Rajagopal,
please sit down.

SHRI O. RAJAGOPAL: This is
happening everywhere. (Interruptions)

SHRI E. BALANANDAN: You
should heed the warning from me. Such a
thing cannot be tolerated in India, which
is a secular country.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR): Now we have
to take up the Private Members’
Business. The rest of the Members on
this would be called after 5 p.m.

[RAJYA SABHA]
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SHRI RAJUBHAI A. PARMAR
(Gujarat): Sir, my name is there.

THE VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): Your name is
thqg, but you can speak only after 5
p.m.

SHRI RAJUBHAI A. PARMAR: I
want to associate myself with this. It
happened in my State.

THE VICE-CHAIRMAN  (SHRI
ADHIK SHIRODKAR): After 5 p.m.

SHRI V.P. DURAISAMY (Tamil
Nadu): Sir, My name is there after Mr.
Balanandan’s.

THE VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR): Nothing now.
Only Private Members' Business.

PRIVATE MEMBERS’
BUSINESS
Bill Introduced

THE  VICE-CHAIRMAN (SHRI
ADHIK SHIRODKAR): Now, Bills to
be introduced. The High Court of
Allahabad (Establishment of a Fermanent
Bench at Dehradun) Bill, 1997. Shri Raj
Nath Singh. He is not here. The next Bill
is by Dr. Mohan Babu.

LEGISLATIVE

The represcatation of the . people
(Amendment) Bill, 1998
DR. MOHAN BABU (Andhra

Pradesh): Sir, I beg to movc for leave to
introduce a Bill further to amend the
Representation of the People Act, 1951,

The question was put and the motion was
adopted

DR. MOHAN BABU: Sir, I introduce
the Bill.

THE VICE-CHAIRMAN (SHRI

ADHIK SHIRODKAR): We now take
up further consideration of the
Prevention of Barbarous and Beastly
Cruelty Against Women Bill, 1995,
moved by Miss Saroj Khaparde on 10th
July, 1998. Miss Saroj Khaparde had not
commenced her speech the other day.
She may now commence her speech.



